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15 tqykbZ 2022 

अिधसूचना संÉ या 07/2022-राÏय कर )दर(  

,lŒ vksŒ 110] fnukad 15 tqykbZ 2022— ǐबहार माल और सेवा कर अिधिनयम, 2017                   
(ǐबहार अिधिनयम – 12, 2017) कȧ धारा, 11 कȧ उपधारा (1) के तहत Ĥद× त शǐƠयɉ का Ĥयोग करते हुये ǐबहार 
राÏ यपाल, पǐरषद कȧ िसफाǐरशɉ के आधार पर, एतदƮारा, वािणÏय - कर ǐवभाग कȧ अिधसचूना संÉया 02/2017-
राÏ य-कर (दर) ǐदनांक 29 जून, 2017 िजसे ǐबहार गजट असाधारण अंक संÉया 545, ǐदनांक 29 जून, 2017 Ʈारा 
Ĥकािशत ǐकया गया था, मɅ और आगे भी िनàनिलिखत संशोधन करते ह ɇ, यथा:-  
 

(क) अनसुचूी मɅ, -  
(i) Đम संÉ या 9 और 22 के सम¢, कॉलम (3) मɅ “िजÛह ेǐकसी यूिनट कंटेनर” शÞ दɉ से Ĥारंभ 

होन ेवाले और “पǐर×याग कर ǐदया गया हो]” से अंत होन ेवाले शÞ दɉ के è थान पर “िजÛह े
Ĥी-पेकेÏ ड और लेबल ǐकया गया हो”शÞ दɉ को Ĥितè थाǐपत ǐकया जाएगा;  

(ii) Đम संÉ या 26 के सम¢, कॉलम (3) कȧ Ĥǐवǐƴ के è थान पर Ĥǐवǐƴ  
 “दहȣ, लèसी, छाछ, उनसे िभÛ न,िजÛह े Ĥी-पेकेÏ ड और लेबल ǐकया गया हो”को Ĥितè थाǐपत 

ǐकया जाएगा; 
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(iii) Đम संÉया 27, 29, 30ख, 45, 46क के सम¢, कॉलम (3) मɅ, “िजÛह े ǐकसी यूिनट 
कंटेनर” शÞ दɉ से Ĥारंभ होन ेवाले और “पǐर×याग कर ǐदया गया हो]” से अंत होन ेवाले शÞ दɉ 
के è थान पर “िजÛह ेĤी-पेकेÏ ड और लेबल ǐकया गया हो”शÞ दɉ को Ĥितè थाǐपत ǐकया जाएगा;  

(iv) Đम संÉ या 46ख के सम¢, कॉलम (3) मɅ “िजÛह ेǐकसी यूिनट कंटेनर” शÞ दɉ से Ĥारंभ होन े
वाले और “पǐर×याग कर ǐदया गया हो]” से अंत होन ेवाले शÞ दɉ के è थान पर “िजÛह ेĤी-
पेकेÏ ड और लेबल ǐकया गया हो”शÞ दɉ को Ĥितè थाǐपत ǐकया जाएगा;  

(v) Đम संÉ या 65, 66, 67, 68, 69, 70, 71,72, 73, 74 और 75 के सम¢, कॉलम 
(3)मɅ, “िजÛह े ǐकसी यूिनट कंटेनर” शÞ दɉ से Ĥारंभ होन ेवाले और “पǐर×याग कर ǐदया गया 
हो]” से अंत होन ेवाले शÞ दɉ के è थान पर “िजÛह ेĤी-पेकेÏ ड और लेबल ǐकया गया हो”शÞ दɉ 
को Ĥितè थाǐपत ǐकया जाएगा;  

(vi) Đम संÉ या 77 और 78 के सम¢, कॉलम (3) मɅ, “िजÛह े ǐकसी यूिनट कंटेनर” शÞ दɉ से 
Ĥारंभ होन ेवाले और “पǐर×याग कर ǐदया गया हो]” से अंत होन ेवाले शÞ दɉ के è थान पर 
“िजÛह ेĤी-पेकेÏ ड और लेबल ǐकया गया हो”शÞ दɉ को Ĥितè थाǐपत ǐकया जाएगा; 

 (vii) Đम संÉ या 94 के सम¢, कॉलम (3) कȧ Ĥǐवǐƴ के è थान पर Ĥǐवǐƴ  
“(i) सभी Ĥकार के गुड, िजसमɅ गÛ न ेसे ĤाÜ त होन ेवाले गुड (सामाÛ य गुड), पलमेरा गुड 

भी आते ह ɇ उनसे िभÛ न, िजÛह ेĤी-पेकेÏ ड और लेबल ǐकया गया हो;  
(ii) खांडसारȣ चीनी उनसे िभÛ न, िजÛह ेĤी-पेकेÏ ड और लेबल ǐकया गया हो” को 

Ĥितè थाǐपत ǐकया जाएगा; 
(viii) Đम संÉ या 95 के सम¢, कॉलम (3) मɅ, शÞ द “मकुȽके नाम से £ात ह”ैके पæ चात शÞ द 

“उनसे िभÛ न,िजÛह ेĤी-पेकेÏ ड और लेबल ǐकया गया हो”को Ĥितè थाǐपत ǐकया जाएगा; 
(ix) Đम संÉ या 97क के सम¢, कॉलम (3) मɅ, “यूिनट कंटेनर” शÞ दɉ से Ĥारंभ होन ेवाले और 

“पǐर×याग कर ǐदया गया हो]” से अंत होन ेवाले शÞ दɉ के è थान पर “उनसे िभÛ न,िजÛह ेĤी-
पेकेÏ ड और लेबल ǐकया गया हो”शÞ दɉ को Ĥितè थाǐपत ǐकया जाएगा;  

(x) Đम संÉ या 99 के सम¢, कॉलम (3) मɅ, शÞ द “शुƨीकृत” को िनरिसत ǐकया जाएगा; 
(xi) Đम संÉ या 108 के सम¢, कॉलम (3) मɅ “िजÛह े ǐकसी यूिनट कंटेनर” शÞ दɉ से Ĥारंभ होन े

वाले और “पǐर×याग कर ǐदया गया हो]” से अंत होन ेवाले शÞ दɉ के è थान पर “िजÛह ेĤी-
पेकेÏ ड और लेबल ǐकया गया हो”शÞ दɉ को Ĥितè थाǐपत ǐकया जाएगा;  

(xiii) Đम संÉ या 118 और 122 तथा उससे संबंिधत Ĥǐवǐƴयɉ को िनरिसत ǐकया जाएगा; 
(xiv) Đम संÉ या 132क के सम¢, कॉलम (3) मɅ,“जो यूिनट कंटेनर” शÞ दɉ से Ĥारंभ होन ेवाले और 

“पǐर×याग कर ǐदया गया हो]” से अंत होन ेवाले शÞ दɉ के è थान पर “िजÛह ेĤी-पेकेÏ ड और 
लेबल ǐकया गया हो”शÞ दɉ को Ĥितè थाǐपत ǐकया जाएगा; 

 

 (xv) Đम संÉ या 141 और उससे संबंिधत Ĥǐवǐƴयɉ को िनरिसत ǐकया जाएगा; 
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 (ख) अनसुचूी के पæ चात, è पç टȣकरण मɅ,खंड (ii)के è थान पर, िनà निलिखत खंड को Ĥितè थाǐपत ǐकया 
जाएगा,यथा:- 

“(ii) ‘Ĥी-पैकेÏ ड  और लेबल’ वाÈ यांश का अथ[ ‘Ĥी-पैकेÏ ड कमोǐडटȣ’ ह ैिजसे ǐविधक माप ǐव£ान 
अिधिनयम, 2009 (2010 का 1) कȧ धारा 2 के उपधारा (1) मɅ पǐरभाǐषत ǐकया गया ह,ै 
जहां ǐविधक माप ǐव£ान अिधिनयम, 2009 (2009 का 1) और उसके तहत बनाए गए 
िनयमɉ के Ĥावधानɉ के अनसुरण मɅ ǐकये गये पैकेज िजसमɅ माल पहले से पैक ǐकया गया ह ै
या उस पर सरुि¢त Ǿप से लेबल िचपका हुआ हाै”    

2. यह अिधसचूना 18 जुलाई, 2022 से लागू होगी । 
[¼laŒlaŒ&fcØh&dj@th,lVh@fofo/k&21@2017¼[kaM&14½ 07½] 

fcgkj&jkT;iky ds vkns'k ls] 
MkWŒ çfrek] 

jkT; dj vk;qDr&lg&lfpoA 

15 tqykbZ 2022 
,lŒ vksŒ 110] fnukad 15 tqykbZ 2022 dk vaxszth esa fuEufyf[kr vuqokn fcgkj jkT;iky ds izkf/kdkj ls 

blds }kjk izdkf'kr fd;k tkrk gS tks Hkkjrh; lafo/kku ds vuqPNsn 348 ds [k.M ¼3½ ds v/khu vaxszth Hkk"kk esa 
mldk izkf/kd`r ikB le>k tk;A                                                

[¼laŒlaŒ&fcØh&dj@th,lVh@fofo/k&21@2017¼[kaM&14½ 07½] 
fcgkj&jkT;iky ds vkns'k ls] 

MkWŒ çfrek] 
jkT; dj vk;qDr&lg&lfpoA 

The 15th July 2022 
Notification No. 07/2022– State Tax (Rate) 

S.O.110,  Dated 15th July 2022— In exercise of the powers conferred by sub-section 
(1) of section 11 of the Bihar Goods and Services Tax Act, 2017 (Bihar Act 12, 2017), the 
Governor of Bihar, on the recommendations of the Council, hereby makes the following 
further amendments in the notification of the Commercial Taxes Department notification No. 
02/2017-State Tax (Rate), dated the 29th June, 2017, published in the Bihar Gazette, 
Extraordinary, vide number 545, dated the 29th June, 2017, namely:- 

In the said notification, 
(A)  in the Schedule, -  

(i) against S. Nos. 9 and 22, in column (3), for the portion beginning with 
the words “other than those put up in” and ending with the words 
“conditions as in the ANNEXURE I]”, the words “, other than pre-
packaged and labelled” shall be substituted;  

(ii) against S. No. 26, for the entry in column (3), the entry “Curd, Lassi, 
Butter milk, other than pre-packaged and labelled” shall be substituted; 

(iii) against S. Nos. 27,29, 30B, 45, 46A, in column (3), for the portion 
beginning withthe words “other than those put up in” and ending with 
the words “conditions as in the ANNEXURE I]”, the words “, other than 
pre-packaged and labelled” shall be substituted;  

(iv) against S. No. 46B, in column (3), for the portion beginning with the 
words “[other than those” and ending with the words “conditions as in 
the ANNEXURE I]”, the words “, other than pre-packaged and labelled” 
shall be substituted;  
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 (v) against S. Nos. 65, 66, 67, 68, 69, 70, 71,72, 73, 74 and 75, in column 

(3), for the portion beginning with “[other than those” and ending with 
the words “conditions as in the ANNEXURE I]]”, the words “, other 
than pre-packaged and labelled” shall be substituted;  

(vi) against S. Nos. 77 and 78, in column (3), for the portion beginning with 
the words “[other than those” and ending with the words “conditions as 
in the ANNEXURE I]]”, the words “, other than pre-packaged and 
labelled” shall be substituted;  

(vii) against S. No. 94, for the entry in column (3), the entry “(i) Jaggery of 
all types including Cane Jaggery (gur), Palmyra Jaggery,other than pre-
packaged and labelled.; (ii) Khandsari Sugar,other than pre-
packaged and labelled” shall be substituted; 

(viii) against S. No. 95, in column (3), after the word “Murki”, the words and 
symbols “, other than pre-packaged and labelled” shall be inserted; 

(ix) against S. No. 97A, in column (3), for the portion beginning with the 
words “other than those put up” and ending with the words “as specified 
in the ANNEXURE I]”, the words “, other than pre-packaged and 
labelled” shall be substituted; 

(x) against S. No. 99, in column (3), the word “purified, ” shall be omitted; 
(xi) against S. No. 108, in column (3), for the portion beginning with the 

words “[other than those” and ending with the words “conditions as in 
the ANNEXURE I]]”, the words “, other than pre-packaged and 
labelled” shall be substituted;  

(xiii) S. Nos. 118 and 122 and the entries relating thereto shall be omitted; 
(xiv) against S. No. 132A, in column (3), for the portion beginning with the 

words “other than those put up” and ending with the words “as in the 
ANNEXURE I]”, the words “, other than pre-packaged and labelled” 
shall be substituted; 

(xv) S. No. 141 and the entries relating thereto shall be omitted; 
(B)   after the Schedule, in the Explanation, for clause (ii), the following clause shall 

be substituted, namely:- 
“(ii) The expression ‘pre-packaged and labelled’ means a ‘pre-packaged 

commodity’ as defined in clauses (l) of section 2 of the Legal Metrology 
Act, 2009 (1 of 2010) where, the package in which the commodity is 
pre-packed or a label securely affixed thereto is required to bear the 
declarations under the provisions of the Legal Metrology Act, 2009 (1 of 
2010) and the rules made there under.”.  

2. This notification shall come into force on the 18th day of July, 2022. 
[(File No. Bikri kar/GST/vividh-21/2017 (Part-14) 07)] 

By the order of Governor of Bihar, 
Dr. Pratima, 

Commissioner State Tax-cum-Secretary. 
———— 

अधी¢क, सिचवालय मġुणालय, 
ǐबहार, पटना Ʈारा Ĥकािशत एव ंमǐुġत। 

ǐबहार गजट (असाधारण) 511-571+10-डी0टȣ0पी0। 
Website: http://egazette.bih.nic.in 


